
Ip 	
C\ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A.No./ 486/89 	to O.A./492/89 

DATE OF DECXS4 30.11.1992 

D..Thaic.kar and others. 	Petitioner 

Mr
ft 	

.J.J.Yajnik 	 Advocate for the Petitioner(s) 

Versus 

Union of InzUa & others 	Respondent 

Advocate for the Respondent(s) 

CORAM: 

it 
The Hon'ble Mr. N.V. Krishnan 	 ; Vise Chairman 

The Hon'ble Mr. R.C.Bhatt 	 Member (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



- 	
. . . . 2. . . . 

u../486/89 - 

D. N.Thakicax 	 S. .applicant 

O.A./487/89 

V. N0Adcsara, 

475, Bhoiwadas Pole, 
Opp,ajcaiia Nasjid, 
Relief Road, 
Ahmedabad,380 001 

0 .4i./488/89 

M.N.Shah, 
Soni ni Khaaki, 

Naiwada, Raipu, 
Ahmedabad, 

0.Ao/489/89 

Smt.Sa thidavi 

O.A./490/89 

Jayesh 1-I.Bhatt, 

23, Jay Yamuna Society, 
Near Naniyasa Society, 
Maninegar, 
Ahinedabad- 380 008 

Q.A/491/89 

Miss Margaret Feriie, 
Parasnagar 3, H.No.?1,/64/766, 
Sola Road, Naanpura, 
£hinedabacj. 

oe000applicant 

.. . . . app]. icant 

.applicant 

.. . .appl icant 

... . .appl iCant 

0• A ./492/89 

B.M.mhatta, 
1, Sci:abvila, Ashram Road, 
Navrarigpura, 
Ahmedabaa • 9. .... . . appi icant. 

(Advocate : Mr.J.J.YajniK ) 



VLSUS 

1, Union 0± India, 

Notice 0± the petition to 
be served through the 

Secretary, Ministry of 

Information and Broad-casting, 

Shastri Bhavan, 

New Delhi. 

2 The DiLector General of 

DoOrdarashan, Mandi House, 

New Delhi.1. 
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3 The Director, 
Doordarashan, 

Ahrnedabad-380 054. 

tLf 

(Advocate : Mr.JDLmia4- 

.RESPOND.NTS 

 

OFAL 	JUDGMENT 
	

I 

O.h./486/39 to O.A./492/89 

Date : 30,111.992 

Per : Hon'ble Mr.I.C.Bhatt 

i4ember (j) 

1. 	 These 7 ( seven ) applications 

have been heard together by consent of, *he 

laared advocates of the parties and as these 

applications Involve identical issues, they are 
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being disposed of by common judgment in 

O.A./486/89. The applicant in each case 

has pleaded in his application that he has 

been working as a Staff ALtist, as per the 

initial appointment given by the respondent$ 

authority and after initial appointrnent)each 

applicant was continued from time to time 0 

The lespondents have continued the applicants 

by dlscribing them as Clerks! General Assistants0 

It is the case of the applicants that they 

have been working under the xespondents since 

4 
	 a decade but the respondents, without any 

ieasons sought to terminate their service 

by an order dated 27th April, 1989 with effect 

from 1st May, 1989 The applicants have preyed 

that the termination order of each eplicent 

be held as 	 illegal, unjust, and 

arbitrary and the same be quashet and set 

aside 	at the Lespondents be dix ected to 

treat each applicant in continuous sevice 

from the initial appointment with all conse-

quential benefits , .ignoxing the artificial 

breaKs. 
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2. 	 The respondents have tilea 

reply in each case contending that each applicant 

was appo1ned as a Casual Employee on daily 

rated basis and hence the applicants cannot 

be said to be holding a civil post. it is 

contended that each applicant was engaged on 

contract basis for specific per iOi, and therefore 

after the expiry of that period, each applicant 

has no legal right to continue and to file 

'this applicatiOno it is further contended by 

the respondents that the termination order of 

each applicant is legal, valid and just and 

hence, they prayed that the applications be - 

dismissed0 

	

3. 	 Lach applicant has filed rejoinder 

controverting the contentions talen by the 

respondents in the reply. 

	

4, 	 initially the applicants had 

filed writ-petition before the }iigh Court 

of Gujarat being  special C.A./3144/89 and 

had ortained the stay order against the 
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respondents terminating the seivices of 

the applicants. The applicants then 

withdrew the said writ-petition on 

24th October11989. The applicants have 

produced the copy of the order of the 

High Court of Gujarat, dated 24th October, 

1989 at Anneure A/7 in O,A./492/89. The 

interim order given by the High Court of 

Gujaiat was continued up to 23th November, 

1989 and the applicants were permitted 

to withdrew the said writ-petition to 

enable them to approach the Central 

Administrative Tribunal. Thereafter, each 

applicant has filed separate above mentioned 

applications before us. The stay order granted 

earlier by the High Couit of: Gujarat, was 

continued by this Tribunal by way of interim 

relief ana was continued tiom time to 

time and, at pLesent it is also operative 

against the respondents0 

5. 	 The learned advocate, for the 

P 	 applicant 7 relying on the decision in 

O.A./56/86 and others (Anil Kumar Mathur 

4 



and others 	v/s 	The Directorate 

General, DoordaLaShafl, New Delhi ) decided 

by the Central 1dministratiVe Tribunal, 

New Delhi, Principal Bench, dated 14th 

February, 1992 submitted that the Tribunal 

in that judgment directed the respondents 

to recist and finalise the scheme within 

a period of 3 months of the date of the 

copy of the said judgment on the t=U&es of 

observations made from pare 9 onwards in 

that judgment. It was tuither directed by 

that judgment that iegularisatiOfl of 

eligible Casual WorKers in available 

t— bt 

vcanCi€S should be done the time specified 
.1- 

in the order. The learned advocate for 

the app1icant6 submitted that the present 

applicantS would be covered by that judgment. 

The diection given by the Tiibuflal in 

para 22 of the same judgment is as under. 

In the conspeCtUS of the aforesaid 

aricilys and in the above view 

of the matter we would direct 

4 

Ilk 
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the respondents to iccast and 

finalise the scheme within a period 

of 3 months of the date of 

receipt of a copy of this 

order on the lines of obser-

vations made from paia 9 

onwards. The regu.1.arisation 

of eligiule casual workers in 

available vacancies should be 

done within 3 months theie- 

40 

after. i.e. within 6 months 

in total from the date of 

receipt of a copy of the order. 

With the ditection 

in the preceding paiagraph, 

the first three Q..s and 

52/92 filed by Shri A.K.Shuicla 

learned counsel, are disposed 

of. The fouith 0.A.viz 896/86 

(S.K.Tha1Ur 	v/s 	uoi Ani) 

is also aisposed of since it 

was prdered on 04.12.1991 that 

the case Would be  covered by 
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the judgment in the first 

three O.A.S. 

There is no order as 

to costs, 

The learned advocate for the applicants 

also produced today the O.M. dated 13th October, 

1992 issued by the Government of India, 

Directorate General, Doordarashan, New Delhi 

on the subject of scheme for regularisation 

of Casual General Artist in Doordarashan0 The 

ralevant pare of the said O.M. reads as 
0 

under. 

Some of the Kendras have 

sought clarifications regarding 

implementation of the regularl-

satiori scheme in that the scheme 

of iegularisation of casual Artists 

circulated vide Directorate' 

aoove K mentioned O.M. dated 

9,61992 will be applicable to 

the caegoiy of General Assistants 

also. The eligible casual General 



Assistants may be considered 

for 	regular isatiOn as per 

provisions of the scheme 

against the available vacant 

post in the category of 

Genei-al Assistants only and 
'1 

not against any other category 

of post N 

6 	 The learned advocate for the 

respondents does not dispute the fact that 

the Principal Bench, Central Administrative 

Tribunal has given the direction to the 

respondents to frame scheme for the regulii- 

sation of the eligible casual workers in 

available vacancies as per disiorii relied 

by the app].icantSr ut, according 	to him, 

he is not 	sure 	as to whether 	the applicants 

fall within the definition of the Casual 

General Artists or General Artist, as 

I 	 mentioned in the O.M. dated 13th October, 

I 	 1992. 



7 	 It is not in dispute that 

the scheme is being frame Iby the respond 

dents in pursuance of the decision given 

by the Principal Bench, in the abOve matters 

and 	the O.M. dated 13th October, 1992 

produced today by the learned advocate 

for the applicants clarifies some of the 

doubts in implementation of the iegularisation 

scheme in respect of Casual General Assistants 

and this o.r. says that the scheme is 

applicable to the General AssisLants also. 

It is submitted that the applicants were 

teiminate as General Assistants. In this 

view of the matter, this scheme of regulari-

stion in respect of Casual General Assis-

tants would cover the cases of these appli- 

cants 1 	also and theiefore, there is no. 

reason why they should not be considered 

for regularisation as per the directions 

given in paa 22 of the judgment ot the 

Principal. Bench in available vacant posts 

in the categary of General Assistants. The 
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learne cidvoCatd for the applicE.nt5  submitted 

that the scheme is appLicable even to tIe 

all Casual Employees of the es'ondents and 

therefore the applicants are covered by that 

scheme as per the judgment of: the Principal 

Bench of the Central Adtrjnistrative Tibunal 

and it is necessary to give appropriate 

directions to the respOndEntS. 

Having, heaid the learned advocates 

of the parties, we dispose ot these applications 

by the following directions to the responients. 

9 	 O±•  

1. 	The responent no.2 is directed to 

consider case of the applicants if 

they are eligirle tor absorption in 

the scheme as per the directions 

given by the Priricipsi Bench in 

O.A.563/86 aria others dedided on 

142.1992. The respondents :io2 

S 

may while considering the cas of 

the applicants for regularisaticm 

may aslo further consier as to 



whtther they Cafl b "bsoLbcd as 

Clcrc 01 rerl jisis;ant, as the 

case may bCp 

2. 	It the respOneflt no.2 feels 

that there is no vany in the 

posts ot Clelic or General Assistants 

within the stipulated peliod as 

per Our dJ.reotiOn,.he should intOrm 

the applicant concerned in the.óe 

cases about his place in the list 

aria the c1ofl0lOg0Cl numoer mentioned 

therein to enaole to him to jc.now 

his exact position. 

3. 	The Lespondent no.2 is directed 

to act according to th aoove directions 

ana the Rules applicaole to  the 

aplicancs within 3 months ±rotr the 

receipt ot the copy ot this order. 

40 	 o tar the queSiOn ot seniolity 

ot t applicants is concernedg  the 

point is lett open tot the applicants 

to agitate this qu;2s-AOD in tuture 



as advised. 

5. 	 It the applicant or any 

of the ap4icants te1s agiieva 

by the ultimate decision of the 

responcient no.2 on the above points, 

he is entitled to taice iegal 

proceedings available to him, 

accordingly to law. The applications 

ae disposed of as above. No orders 

as to co. sts. 

(N.v. Kk IsHx) 

MMbi..xt (J) 
	

V E CHi L-MtN 

*3S 
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Sr,No. N,-~) --), ~S~ 

Dated: 

Submitted: Hon'ble Vice Chairman & 

nble Mr. P.C. Kannan, Member (J) 

Iion'ble Mr. A.S. Sanghvi,Member (J) 

Certified Copy of order dated_ 	2-') in CA/ 

o 	passed by the 

iprne—Gatxrt/ High Court against the Judgment/ Oral Order 

passed by this Tribunal in OA/ 	is placed for perud 

pleasi. 

(j) 

nble Vice Chairman 

Hon'ble Mr. P.C. Kannan, Member (J) 

Hontble Mr. A.S. Sanghvi, Member (j) 

Q 	- 

) 	 H . 

Ar 
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TN THE HTH COURT OF JJAR0T 

Tec me Desr t,r.:h . NO 
[rate  

OT OHMFDARAO ) 

Special ('.rivil Appi ication No tO49 of 1998 
(1Jn(.1mr Omt,ici(,1(s) 22( c) -i the ConI. i I.uIcur of 	India) 

'1- ) 	___ 
1. fN—+H-f444R- ORS. 	 PetitiJrners 

Vs 
1 . UNION OF INDIA 	ANOTHER 	 ResnriiL'. 

1. . 	UNION OF INDIA 

T4Rflt JON CH 1FF EXECI liT yr 
OFFICER, PR050R RHORTI CORPN 
MOOT (10SF, COPERN ICOUS 
NEW OH HI 

2. 	V APP000F) OR H IS CIJCCFSOOR 

1) 10 FCTOP 
000000RSHAN KENDRA 
THAI TFJ TEKRA 
OH ME DO 500 

3, THE CFNTROI 0DM VNI:STRATIVF 
TROLJNOI . STOOl EM ROAD 

4 	 0.001), (FIFE 	0 .0.NC) .406/Ag T('j 

Upon read rrg t i pm f. i t. on of t.he above named Pm t i Li one rs p resentc4 
to 	I.h is H igIr Courl, inf Cu j aral. en. Ohmedahael inn 00/12/I JR pmayi mg to 
grant the prayers and ef.c; ..... 

And 	ihe reas upon the Court orde red Rule to issue on 20/04/ 1599 

And Who reas I Jperrr hear i ng 
MR MS TRIVFDT for the Pti  
MR JH RHATT for I.he PAI,i 1. ()ner no. 1 
MR MI)KF.SH Fl SHAH for the Respondent no. 1. -2 
Court. passed the fed 1 me I rnci order 

CORAM. S. C. PA ir AND 0 K . WOOl .0, 1 J. 
/ 	D0TF 	2 1 1 200C) 

When the mat t;m r i s cal led out • lea rued advoca t;e 
.1 s not. p resent., 	Hence , nat. Le m stands di snr I sed I C) r non 
p rosecu i Lion - 	Ru 1 m d:i scha rged 



T.r€-ss CH[JNTLAL K4RSNDA9 THAKKAR, Fsqu i r. Ac i ng  
fcr-E'-sRid l.I)i; 71s1. 'i-v cf J-u 	2000 

By LhH ( 	 2 

'-c r DApU Ly  
1 	 -:Py o F Feb 2000 

wr 	I. 	I P bE  
duly nArLi hAd Wi thin 2 Neks. 

1 0 ) 	 070220 



V 	CENTRAL ADM-INISTRATIVE, TRIBI24AL 
AHIVIEDABAD BENCH 

AHMDABAD. 

Application No. 	of 199 
Transfer Application No, 	Old Writ: Pet. No. 

C 

Certified that no further action is required to be taken 
and the case is fit for consignment to the Record Room (Decidec). 

Dated 
Counter-signed : 

I 	 I 

Sectior9fflcer/crt 	 Sian. of th' Daling As5 ±Lstant 



I ) 	 IL'J T± 	Ci'fl1 	14I1'kJT JVi:& TRiJLh1J 

T 	D3D J.L\CH 

IL'IDE/( SHT 

C4JE. Tflii 	 iH OF 9 

ik.i11S .)F Ti-s hTIES 	
: 	

11 

VbJ b 

x.T4J3&C 



ot 

It'J Ti-c Cn RM.j 4L)i4LN IbW±?JW 1V T9LU £Jhu 

II.T hciLü3J ±!L'JCH 

INL)( SdT 

O4-JE.. T iI 

JF Ti-IE. PR'iflS 

VbU b 
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CENTRAL ADMINISTRATIIL_TRIBUNAL 
AHi€DABAI) BLNC H 

AHMEDABZ-D. 

Submitted ; 	 C.A.T./J8DICIAL 
SECT 

'p.. 
Jriginal PeLitlon to 
	

of 	/ 

Miscellaneous Petition No. - 	of 

Petitioner(s). 

Jrsus. 

Respondent(s). 

This apoijcatjon has been submitted to the 

Tribunal by Shri  

under Section 19 of the Administrative Tribunal Act, 

1985. It has been scrutinised with reference to the 

points mentiDned in the check list in the light of 

the pro/isiono contained in the Administrative Tribunals 

ct, 1985 and Central Administrative Tribunals 

(Procedure) Rules, 1985. 

The aoplication has been found in order and 

may be giien to concerned for fixation of date. 

The application1 not been found in order for 

the se reasons indicated in the check list. The 

applicant may be advised to rectify the se within 

21 days/Draft letter,  is placed below for signature. 

6 

I 
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ANNLXtJRE-I. 

CC IjIkL dDL.ILdiE"Ri-,TTVE TRIBUNAL 

LUIC5T (C)) 

	

ICC) C RC) I C CL EABIINED 	 END3R5LId3NT lb T C) 
RLBULT OF 
Ei41C)LkT ION. 

1, 	Is the
Cli-cltiCll competent ? 

() I the application in 
the nreserjbed fonn? 

(o) I the OColicatjon in 
paper 000k torm ? 

(C) i-lose ?roscribed number 
om1ete sets of the 
alolicostion been filed 7 

3. 	Is the ae:lfcatjop in time ? 

If n : ot1  by how many days is 
it beoet time 7 

cause for not 
raking tt-  ao1ica4,-..jon in 
time stated 7 

C she docueit of authorisation/ 
C) el et Name been filed ? 

Is t: drJfiloation accpined by 	 I 
.L.iIb•lo). :Cor Rr,50/--7 Number of 

cc be recorded, 

C 	Hes toe cDoV/000ie5, of the order(s) 
C 	5 	0 1 	hm au 1 lCatlon i 

scs 	ilc 

iOj0 5O O1i)5sof- the docuent5 
anon be the opel icant and 

mnt eenc, tn the apelication 
l•C) ? 

(C) C 	uhed:osens referred to 
(a) above duly atCested and 

red accordingly 7 

o 	Lie Coosment referred to 
lca) chose neatly ypeCi in 
C hCe specs I 

C. 	Has tne nde of documents has been 
iLec esC har Che caging been done 

Crooerlv ? 



EXAMINED 
14 

)ORSEML'NT AS TJ L 
LESULT CF EXA14INI I Ur 

.vcicshii dta-- 
ji of eorsenLatj)ns made

"V i-cc one ce: such 
been irdioat- 

I 	 ,'jCt5Ofl ? 

:ev'n sed in the 
before 	 r'6 

1W 0 	other 
1 

L_ 	( 

the apJ 	 atd.  
cp/speee oies signed ? 

12. 	re e':.ec. cc,iles of the applic- 

with the origina1, 

b), 	Ice've 

'-: ; a:roine in -rineuures 

	

- 	Pa?3 Nose . 

bistii'12t) T\meJ ? 

O5 inbI.. 	ceo envelopes 	 L 
of .ires of the 

Rev cedens been filed 7 

bee Cr ce r 	(fLdrossed, the 

eeoc 	parties 
roe ...hc copies, tally 

'r t enpe '.:1'eee ediceted :in 
Ol'iOjr _COt Dfl 

N- r 	s cercjLied 
to 	erae 

 
or sLleeortec by an 

- 	 Lha: they 

cases 

	

r 'tcntjneb veer icem Io6 of 	 6 
P2: v.tion 

() 

b) 1Ieer ecolncs heads.? 

oiercct con rcsutively? 

e'ecd :e v'Suble space on 
ceo 	of the paper 7 

\ .Li 
i-lOve tee ir'sicu.Lars for 	 C) 

:rcya for.., 
bated wilh reosons 7 

- 
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IN THE NTRAL ADM:1 TRWE TRIBUNAL, AHr4DAAD 

ISTR 	AHDA R&D 

ORIGINAL AP'L LChTiCN NO. 	OF 	1989 

() 	 Jayesh H.Bhatt. 	 .... Petitioner 

- 	 Versus 
5 1 

Union of India & ors, 	 .... ReSpondents. 

INDEX 

Annexure Particulars 	 Pages 
-------------- _ 

- 	44emo of the petit ions 	 1-7 

	

e 	 e artifaState    
br e ak s, 

Duties discharged by the petitioner. 

Copv of order dated 27-4-1989 
terminating the setvies of the 
petitioner1  stayed by the High 
Court upto 23-11-1989. 

All annexures to the pet Lion of 
B. M.Kha mhhatta, so f a i: as 

relevant to the case of the petition-
-er be treated as a part of this 
petition. 

A h me da bad: 

November J 4939 
	 (j.j.Yajnik 

Petitioner's Advocate0 



BEF AD.k.E THE CENiWL ADMINIST9TIVE TR 1BUL,AMED1?AD 

D1STa 1011 : AHDA BAD 

N(. 4w 	1989 

jayesh H.Bhatt, 

23, jay yaraina. Society 

near Mafliyasa Society, 

ninagar (East) 

Ahmedabad 380 008, 

Versus 

Union of India 
(Notice of the petition to be 
serd through the Secretary 

Ministry of Inforrnaticii and 
Broad (sting, Shastr I Bhavan, 

New De lh i ). 

The 41 iector General of 
DoqrdarShafl1  mandi House, 

New Delhi, 

3, The Director, 
Doordarshan, Ahmedabad-54. 

Pe titioier 

..• espondents. 

I, PT0UA.R 	r THE kT1iINEU 

Name. 
A 

DesiOflat jan, 	
S stated above, 

(3).Address 

ii. pARTICULARS OF TH REspurn;NTs: 

Names; 

DesiGnatiOnS As stated above, 
(C). Address: 
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I U. URMER, TJNDE R cHA Li NGE; 

der dated 27-4-1989 terminating the 
services of the petitioner, which has 
been stayed by the High Court till 23-1.1-89 

CV. JUDLfiN: 

This Hon' ble Tribunal has the jurisdiction 
to entertain this Application in view of t -e 
provisions of the Act, 

V0 MIT i: 

Under the provisions of the Acts  this Appli-
cation is within the period of limitatjon 

VI'  FACTS OF T (SE: 

1. 	The petitioner is the employee of the 
I 	respond\ent herein working under the respondent 

no3 herein. 

2* 	y way of this humble petition, the petitioner 

approaches this Tion'ble Tribunal 'against the absoluly 

illegal and unjust order dated 27-4-1989 terminating 

bhe 	rvices of the petiticner, which was stayed by 

the uigh Court of Gujarat initially and ultirrteiy 

the said order has been stayed upto 23-11-1989 o 

enable the petitioner to approach this Hon'ble Tribunal 

for apprcpr iate ot ders and hence this petiticn is filed 

before this Hcn'ble Tribunal for appropriate reliefs 

and interia relief, 



3 

3. 	The petitioner has been serving with the 

respondent authorities since9-8-1985 as casual 

errloy.The petiticmer was and is being 

appointed on the basis of 29 days appointiisnt 

- 	after creattnj artificial breaks on completing 

the service of 14 days. The said modus operandi 

as and is being adopted by the responderrs in order 

to defeat the claim of the petitioner to get the 

service benefits on the basis of the regular service, 

whichis absolutely illegal, unjust, arbitrary, dis-

criminaory and violative of Articles 14 and 16 of 

the Cinstituton of India. 	spite of the fact-that 

the petitioner has been working since 198 with the 

respondent authorities, he has notbeen given the 

service benefits by creating thch artificial breaks, 

though the petitioner, in effect, was working on 

those artificial break-s days also. A staterwmt shing 

the said Artificial breaks is annexed hereto and marked 

AnnexA 1 	as Annexe A-i, 

4, 	The petitioner states that inspite of the 

fact that he has been w orking on the clear vacancliwa  

for all these years and inspite of there being 

vacancies and also the 0overnmept instritions and 

guidelines and various judgments of the various 

High Cts and the suprere Court, the petitioner is 

not being given the benefit of eql pay for eq&i 

work and other service benefits, on the basis of 

his continuous service for all these years, on account 

of the artificial breaks created by the 	tgr 

respondent a uth1t ies Such artificial breaks have 

been held to be absolutely illegal and unconstitutional 

and the petitioner is entitled to same salary and 
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4 

other service benefits frQD the initial appoint- 

ment of the pet Ltioner • which are being g iven to 
regular and permanent 

otherLpersons discharging the sampe duties. The 

petitioner produces the duties list , which are 

being discharged by thepetitioner, as Annexure A. 2 Annex,A. 2 

Sane duties are being disc1rged by the regular 

and permanent ernplcjees. The impugned action on 

the part of the respondents is in utter breach of 

the various onstructions and guidelines and the 

law laid down by theuonble Supreme 'ourt. 

5. 	Inspite of the fact that the petitioner  

has been working all, these yrs on the regular and 

clear vacancy, to the utter shod and surprise of 

the petitioner and in utter disregard to the various 

ins bruct ions of the overnt,ent and the law laid down 

by 3raxtims ser jes of dec i ions of the var bus High 

Courts and the Suprerr Courts, instead of conferring 

the benefit of regular and long service ton the 

petitioner, the services of the petitioner are sought 

to be terminated by order dated 27-4-1939 with effect 

from 1-5-1989 which has been stayed by the High Court 

as stated earlier 4  A copy of the said order is annexed 

hereto and rrkedas Annexue A-30  The oder is absolu_ 

ely illegal, unjust, arbitrary, discr iminat ory, unconst i. 

tut ional and in violation of the pr avis ions of the 

Industrial Dispites Act and contrary to the law laid 

by the Hon1  ble $ueme Court, null, void and - 

'iable to be quashed and set aside. 
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6, 	The etitioner states that on the sarr point 

and on the same sets of facts, one of the colleagues 

of the petitioner, Mr.B.M.Khambhatta, who was even 

c-opetitioner in the sartE petition in the Eiigh Court, 

has filed original ApplicatLon before *is Honble 

Tribunal, which is penã Lng, The same cause of action 

arises and the petitioner and the said Shri 13.M. 

Khambhatta have the cmmon cause and they are exactly 

similarly situated, The 	titioner,therefore, is not 

bdening the record by repeating all the contentions 

and averments Aade in the said petition. The conten-

t ions and avernts and s ubmis sions rnde in the sa ia 

petition, including the a'tinexures be treated as a 

part ofthis application. This petition is filed only 

to avoid 	 techanicality, otherwise the 

said petition covers the case of the petitioner and 

other similarly situated pers'xts, is a iter of fact 

common petition was filed in the High cirt, The 

petLtioneL,thereforc, adopts pars 2 to 12 of the 

said petition, except para 6,1, and those paras be 

treated as part of the present Application as having 

been includcd herein. 

VII. 

Cn the g r oun ds state d above and th e that 

are stated in the petition of ?..B.M.Khambhatta, 

adopted by the petitioner herein, the petitioner 

prays - 

A) 	The -ionbie Tribunal may be pleased to 

direct the respondents to treat the impugned 

termination order dated 27-4-1989 as -. 

absolutely tile a l, Wickkouir uflj ust, 



: 
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arbitrary, discriminatory, unauhorised 

null and void and treate the petition er  

as having ccnt.Lnued in service for all 

puxp oses as if thE sa id or der was never 

pas sed, 

BC pleased to direct the respdents to 

treat the petitic*ier in the ccntinuous servide of 

the respondenbs fran the initial appointment 

of the petitiuer and cfer upi the pettt:i-

-er all consequential benefits ignoring the 

artificial breaks, such a regular pay scale, 

seniority, pay fixation, arrears of salary and 

all such other consequential benefits accruing 

on account of the said ctinuis service from 

the initial apointrnsnt of the petitioner. 

Be pleased to grant s uch other and further 

reliefs as may be deemed just and proper by 

the ELn'ble. Tribunal in the facts and Crcu-n--

stance.s of this case. 

Be pleased to permit the petitioner to adopt 

all the content iais, submiss ions and averaent 

L1 de in the tX ig ma i Appi ica. t icn filed by S h ri 

B.M.Khambhatta as part of this Application. 

Be pleased to€ alloq this petition with 

cctS. 
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VIlE. 	IN T E R. I M RE L I E P 

pending admission hearing and final disposal 

of this petLtion, the Honble Tribunal rray be pleased 

to restrain the respondents ft om imple immnt ing the 

order dated 27-4-1989 t=x and ft om ter mthat ing the 

services of the petitioner in any rrnner whatsoever 

and furtr to qive petitioner salary as is being 

paid to other regular and pernnent ernplc'ees discharg 

ing the similar duties, regularly 0  

DC. 	PART1OULA?S (IF THEP CSTALLLR; 

1. pcxstal Grder No. 	JLf 

2, Amount 	çc> 

Date 	I l 

Name of the post 
	

ff ice. 

And f this act of kindness the petitioner 

as in duty bound shall for ever pray0  

A hme d± bad 

No/ember { ,1989 	 (J.j.Yajnik ) 
Petit loner's Advocate. 

AFFIRMTIcN 

I, J.H4Bhatt, Hindu, adult, petitioner herein 

do hereby solemnly affirm and state tt what is stated 

hereinabove in this petition is true to the best of 

rrrj knuiiedge, belief and information and i believe 

the same to be true, 	

CN 
November 1 . 	,1989jJH.att ) 

Apolicant, 

13 



V E a I F I C A T I 0 N 

IJ-14, a"t if 
I, 	jayesh 14.13hatt, s/a. Shr i 	N . Bhatt, 

aged adult, working as casual General Assistant, 

in the office of Dxwdatxki*k DOOT Darshan Kendra, 

Ahrnedabad, resident of ikhmedabad, do hereby verify that 

the contents of paras I to V. vi.1 to vI.5 are true to 

my personal kncizledge and paras vI,6, vii and viii 

believed to be true on legal advice and that I have not 

stpressed any rtterial fact. 

Date: 15. ?7 
A h rr da bad 
	

(jayesh 4.Bhãtt 
App 1 icant. 

(j.j.Yajnik 
App iicant S Advocate. 

lb 

 

Filed by Mr • L.,72!Lr 
Lemeci F. dvoc'ate foy, petiii.onerS 

with s'?cofld 	&..-..... 

cz 	ierved to 

S1U€3 

t• 

 

(7  AT(J) 

/ / 	
A'bQO 



- 

-, 	 — - 	
)I :1 — 

-itt cn— A/c. JJU 
d . 

:3, 4, 5. 6. 	7. 9. 

UN E  

Adar a 	29 25/— 72.00 Part 	2475191 sd/sd/ 

. 	Thkkr 	29 25/— 725.00 —do—'" sd/sd- 

'. 	h 	h 	 2A 27— 700.00 —do- 

29 25/— 725,00 —do— 

JULY, 1 

tia a 	30 	25/... 	750.00 Prt_8!1 .i/d/ 
.7.04 

, 	 3fl 	2/... 	750,00 	- d - 

33 	25/ 	70.00 	- do - 	sd/sd! 

30 	25,'— 	75 0. 00 	- 	- 

J: 1LJJJJ 

30 25/— 

hii<kjr 30 25/— 

. 	.hh 30 25/— 

r 	. <b•iinh 	; 29 2 

3irJ 29 25t_ 

rh.kcar 2 

.': .hh 29 25/— 

Lri 9CR1 

0Khmbhdtt a 	30 2/— 

30 26/— 
• 30 

H JO 2 

V L 	1 

29 	2(/_ 

29 

29 

: tT 

750,00 Prt99510sd/d/ 
:1 •5.19?4 

750.00  

750,00  

50.U0 - dc - 

9919 
72s,00 Pcirt fl9Ksd/d/ 

, 9 • 
725.00 - do - 

(5.00 - do - 

725,00 —do - 	sd/sd,1  

73D.flr. 	Pt 
20.1 U.4 

71130.00 	- do - 
70,00 	- do - 
72.00 	- do - 	sd/.d/ 

on  
1 	• 

754 •0 	— du 	 L, L, 

oo 	-io- 

74 • P 0  - do - 

'•. - C-•.- ') 



	

2 	 if'A1 
7. 

L) L L L. 1 	1C1J 

	

JO 	26/- 	700.00 	rt.90S44 
2 

	

/- 	700,00 	- do  

	

30 	26/- 	760.00 	- do . 	sd/ sri/ 

30 	2E/- 	790.00 	- do - 	sd/ sd/ 

	

iihhattu 	30 	2f/- 700.00 P3r9.9905S4 
X 

	

j*Ira 	30 	2./- 	7130.00 - do - 

	

39 	26/-. 	700.00 - o - 	3d/sd/ 

	

i 3 O,3F- H 	 30 	26/- 	7130.00 	- do - 	s d/sd/ 

dilL 	•lI.i.SILyflbhj.t3 	(29,00 	Pir 	.90056J 

	

27 	 29,00 	sd/   	/ 
i: 	 27, 	27/- 	729,00 - do - 	3d! L3d/ 

	

hh 	 27 	27/- 	729.00 - do - 	sd/ sd/' 

	

hr , -I.K3rnbh'ltr3 	00 	27/-. 010.0hJ Port 

	

rhokk a f 	 30 	2 7/- 	1  0.00 	 sd/sd! 

S,  171 	30 	27/- 	810,00 	 sd/cu/ 
H 	 30 	27/- 	810,00 	 d/ sd/ 

hdevi 	 ?.j 	27/- 	01 0,00 	 . 	Sd! sd,' 

HT 

. 	tj 	14 	27/-. :370.00 Prtp578 
r4 •Ti.) 

	

ii 	27/- 	370.00 - rio - 	3d/ sd/ 
J, j1ir'L Ti.N.Trokkar 	14 	27/- 	370,00 - do - 	sd/ d/ 
4 	5.-.i'.5hh 	 14. 	27/- 	370,00. - do - 	sd/ d/ 
, 	SmL. .th1dtv1 	 14 	27/- 	378.00 -d,- 	sd/ sd/ 

May, 15 	 0 	 . 

	

Kh..iihhjt t fi 	 30 	2 (1- 	010.00 	 sd/ o d/ 
, 	h:i VaJJ'/ ,\Ueora 	19 	27/- 	5'0,00 	 sd/ sd/ 

:E•, 	.'. 	,1.Thjkkoi 	 27/- 	702.00 	 / o d/ 

, 	jflL 	 21 	27/- 	50.0O 	 sd/ sd/ 

	

'idv A. 	21 	27/- 	594.03 	 sd/ sd/ 

	

J 	19P3 

	

rhh+t 	 07/-. 	702.00 
2 	• 	• 1 9 LI 5 

	

7/ - 	7112 • flfl 	rlii - 	rsl/ 
, 	 .Th;JCJr 	29 	27/-. 	7f33,{19 - do - 	Sd sd/ 

	

07 	27/- 	729.00 - do - 	sd/ sd/ 

	

vi. 	•\ • 	 7/ - 	fl7 • 90 	- 	. - 

A 



2 

2 (/- 
14 

'\UJ3 1:19135 

30 27/-. 

2) 27/ 

2 / 

U7 27/- 

30  

22 2/- 

bt 

"JO]jra 

ik o i. 

.: 	 . 

LhJtV). A. 

r 

N : 	•- K H . 	t 

(; 

-.5. 	 7. 

JULY 1HPS 

_u 	 i 1/- Hi C.OU Fc 	'J)5136 
U 	• 	• 	9 9 U 

I U • 00  

010.00 - dç 	- 
J70.00 - 	o - sd/ d/ 

1310.02 Pjr 	3_9_09614 
• ii 
703,00 - do 	- 3d/ sd/ 

Ui U. U0  

010.00 - do  

109.00 - do - sd/ id/ 

010.00 cdO 	- sd/ .d/ 

594.01)' - do - sd/d/ 

a' ,  • 	:.HJ:,1h3ttI1 29 27/. 703.00 Prt 	B 9e9619 
30 • 7. i 	85 

, ''j 	Adar 29 27/- 7E3.00 - do 

. JH a c 29 27/- 703.00 - do 	- sd/ o d/ 
L 1  • 29 27/- 7C300 -do - sd/ sd/ 

0 h, 2U 27/- 756.00 - do 	- sd/ sd! 
'Kiivj 	A. 20 27/-. 7,00 - do - d/ sd/ 

7 a'i -it 	F'rrIa , / 27/- 756.90 - do 	- s d/1 3d/ 

. 0CT1jRE 	: 	19135 

..'1ittn 30 27,'- 1310.00 Pirt sd/ sd/ 
AJesarj 30 27/- 0 	.fl0 sd/ s d/ 

- :. fiikkjr  0,02 - sd/ sci/ 
• .•.i'a 2 6,HJ 7/-.: 72.0n d/ sd/ 

'cvi 	A 20 27/- 756.U0 d/ 3d! 
• UI. . 	LLL 21 27/- 702.00 sd/ sd/ 

7 
- 	

H.T3ht. 3 	• 0 VL 	Li 27/-. c.k 010.00 • 
¶ 	ri 	fl 

1IJHLLu 7/.. 703.00 sd,' J/ 2, hri. :j 30 27/-. 010.00  
29 21/- 703.00 d/ 1 
213 27/-. 4J5 756,00 d/ s/ f Hvj 	A. 29 21/-- .02 sd/ sd/ 

ii 	Fei - 213 27/-  
!. , 	.2:j.L 27/- 7U,Cu O/  Sd/ 



5. 

DL0EMBER 05 
.Khmbhatto 30 27/— 010.00 sd/ sd/ 

Ade.;ora 30 27/ 010.00 / 

rh.d< 30 27/. Pi 0.00 911/ i 

R 30 27/— 010.00 3d/ sJ/ 

• cicut 	Ferj'&t 30 27/ 010.00 3C 3d/ 

00 2 (/_ 010,06  

'i 	H. 	flh3t 1  . 29 	27/- 733,0O d/ 3d! 

R 	o 6 

.j.i;itri JO 2/— 040.00 PnrtB 	g r Q 65rii  
31.1.66 

it H 	j 	itr 16 20/— 4 48,0fl - do - d/ 911/ 

Thkka: 30 20/— 040.00 - do - sd1' d/ 

30 26/— 040.60 - do - sd/ sd/ 

. 	thidv1 	A. 30 20/— 040,00 —do 	- d/ id! 

0 srcjar 	Feria 20 2:/— 764 .00 - do - c, 

Jush 	H 	13h:i 30 2i/— 040,06 - do 
T 

FEOU\3Y 	: 	190 

'.:KHarnbhatta 27 20/— 756.00 Part 	0. 	969656 
) 	- 	C 

Adei:r.1 27 20/— 756.00 - do sd/ i d/ 

r.t .Thokkar 20/— 7Z8.OU - do s sd/ d/ 

• . :. 26 20/— 728.00 - 	do 13d/ J/ 

P, 26 20/— 726,00 —do - sd/ :3d/ 

10 20/— 504.00 - do - t;c1/ rid! 

- 	. 	• 27 26/_ 756.00 —do - d/ :rJ/ 

moo 

L 30 20/- 140,00 Fr t 	0. 	U663 
31 .3.66 

• \doro 20 20/- 6400O - 	''0 	-' 9th 3d/ 

:3 O.rHak 30 20/— 30,0L1 - 	- sd/ 3d/ 

l 51,,1.N.5hih 3 fJ 20/— flO,O') - do - d/ d/ 

•• htdvj 	A 30 20/— 640,00. - 	do 	-, ad/ d/ 

dirgort 	rria 30 20/_ 040.00 do - sd/ J/ 

! )h.t rsh 	H. 	flhtL 00 20/— 040,00 —d 0- sd/ td/ 

I±JJL L2 

,4I lij ti/. LLH i 	. 	fl 	)tT' ......... 

;\dra 29 .28/— 012,00 - do - sd/ d/ 
29 23/— 312,06 - do - d 	st/ 
29 2P/_ 012.00 - 	do 	- . 9d .7 

5r. jfj1 	.. 29 2u/_ 012,00 - do - d/ sd/ 

',• ...'ijLt 29 20/_ 312.00 — do — sd, ud/ 
H. 	.hht t x 20/— 012.00 — do - r;d/ / 



7.'••• 	 . 

	

hflohttj 	X 	2 4 2'9 / - 	E(r 	_9à)602 

j JJLU 	 3(3 	du/- 	t34L]fl{) 	do — 	d/ 
T•• 	 30 	20/- 	040.0 	— d0 — 	 d/ 

2i0 	20/_ 	 — do — 
5.t 	v A. 	 16 23/_ LI4 fl,Q[ 	d — 	sd/ 

.ir:et FeL'r 	30 	20/_ 	0U.0 1*1 	— do — 	sd/ sd/ 
7. 	30 	213/- 	840,00 	— do  

	

JUNE 	19 0f 
ihu  fli b hl 9 	22/ — 	012 • LiD 	P r b 4 

	

— — 	.— 
20.6.06 

ru:i 	j 	 41, 	20/- 	80.00 	—do  - 	sd/ 
213/- 	U1,L19 	— do — 	sd/ 	c, 

'• 	u' 	 27 	26/- 	755,00 	- d — 	sd/ 	d, 
v 	 29 	4P/_ 	1114 .1)0 	— do  

K. 	 23 	26/_ 	644,00 	— do — 	sd •' sdi 

	

J..:yehH. B htL 	29 	20/- 	512.00 	— do — 	sd/ 5dj 

JLLY 	1936 

29 	26/- 612,0u Part 
- T--- 

30 	2(3/_ 	u4,0U 	— do — 	sd/ sd. 
JU 	213/- 	134 0,00 	— do — 	od/ sd/ 

ThrI 	.. 	 30 	28/- 	040,00 	— do — 	sd/ 	d/ 

	

A. 	30 	20/ 	040.00 	do — 	sd/ 	/ 
6. 	 :re t e rr i a 	30 	26/- 	040.00 	— do — 	sd/ sd/ 
7, 	•i 2 'j5  H. 6htt 	30 	26/ 	04(3,00 	— d — 	sd/ sd/ 

A 	LOIN 1 	1 Cl  96 
- 	 29 	29/- 	64 1.00 

:JtJ.p3.•th;'  
i5 0 	j 	 30 	29/- 	070,00 	. uo — 	'd/ 	d/ 

30 	29/_ 	070.00 	— do — 	id/ 	d/ 
30 	9/- 	(370.1)0 	— d — 	d/ 	d/ 

i. 	..thidevi A. 	30 	29/- 	1370.00 	— do — 	od/ 	d/ , 	Ki. •rt 	 30 	29/_ 	970.fl0 	— dQ — 	 5 C." 	s d/ 
', hi •, 	 30 29/- 070,o — — 	4/ od/ 

bc 	 29 	9/ 	341,00 Pa 	9 52 316 
30,9, 3 

•• 	J., 	29 	29/_ 	9 .00 	do — 	sd/ 	d/ 
Ihjkr 	 29 	29/- 	O1,00 	— do — 	d/ 	c/ 

	

341.00 	-do - 	 d/ 	U/ 

	

29 	2/_ 	H4 1.90 	— do — 	 / 	/ 
2 	- 	134 1 • uP 	- Lu - 	 - / 

29/ 	04i.DU 	— do — 	d/ U/ 



b 

4, 5. 7. Op 

30 29/— 670,00 - do - sd/ d/ 
2rJ 2r/_ 012.00 do - d J/ 

H J  30 29/ 070,00 do 	- od/ J cV 
v iA. 30 29/ 070.00 —d 	- d/ d/ 
I a 30 29/ 070.Ou - do - 
'. 	9 . - 	o - sd/ d/ 

: 1)36 	 H 

29 29/ 641 .00 Part 	13.562303 H 
29.11.eG 

H .1, 29 29/ 04,0fl - do 	-  
25 2 9 /_ 725.fl0 - do 	- sd/ sd/ 

1.N ,. 	.29 29/_ U' 1 .99 - do 	- d/ d/ 

ii 

NVCilflc.R:.Li2fl(j 

'. '• 29 29/_ 041,00 Pnrt 	9. 592333 
2 • I 1 • 	SO 

29 '1.00 - d 	- d/ E:2/ 

26 29/_ 754.00 - do  
'H H 29/— 725.00 - do 	- sd/ 3d/ 

29 29/— 041.00. - do 	- d/ sd/ 
vj' 	A. 26 29/— 754.0) - do 	- d/ sd,' 

1. 2/— 011 .09 - 	drj 	- sd/ / 

123 

flYfl.OJ Part 	1, 5A2740 / 3Z12 

H Hr5 ' 	i 	iri 29  
H 	• ri 	0kor 20 29/— 270.09 - do 	- sdf sd,' 

29 2/— 041 .02 - do 	- d/ d/ 
. .it. 15hj'v4 	A, 12 29/— 340.39 - do - d/ 5 d/ 

H 29/_ 7 5 4Pr do  
' n 	H. 	Shjt5 30 2/— 975).uD —do  

-p ..... 



7. 

( 	r! 
7 	:: 	 S  

5. 	 7. 	. 
\1 

h-.btt 30 29/- 970/ 	 / 	sd/ sd 
27 2/- 793/- 	 / 

30 	.- 	870/- 	 sd/ 	sd/ 

.'1 A. 	30 	29/- 	870/- 	 sd/ 	sd/ 

. 	. 	30 	29/- 	870/- 	 sd/ 	Sd! 

' 	Th: 	 30 	29/- 	870- 	 sd./ 	Sr/ 

JATY 	1(. 

1iUhtta 27 29/- 793/-  

5- \ A(- sra 	26 	29/- 	754/_ 	2.',87 	s/ sd/ 

hdr 	21 2/- 	 _CO_ 

"J j 	 26 29/_ 754/- 	-do- 
6 ev i 

do-
'ovi A. 	27 	29/ 	783/- 	_cr,-  

6. Ktnt. 	 F. 	27 7/- 7.3/-  
27 29 73/-  

MAT 	: :3087 

, i. 	. 	 28.5 29/- 	826.5() 	-5°2377 	sd/ 	sd/ 
30 	1- 	70/_  

r• 	 30 	29/ 	970/- 	-do- 	 sd/ 	sd/ 

26.5 29/- 	769,50 	-do- 	 sd/ 	sell 

A. 	29 	29/- 	841/- 	-Co- 	 sd/ 	sd/ 
' 	K 	 30 	29/- 	870/- 	-do- 	 s d/ 	sd/ 

7, 	S 	JP 	a:t 	30 	39/_ 	870/- 	-do- 	 sd/ 	sd/ 

APRIL_1.987 

. 	S'r 	 2 	2°/- 	783/-  
7 	ri V.Nf Adora 	29 	29/_ 	9'./- 	 s/ 	sd/ 

?, 	 Th*ar 	27 	20/_ 	7.3/- 	 d/ 	sd/ 
m 	 2.9 	29/- 	812/- 	 sd/ 	sd/ 

. 	t. S 	hdevi, A. 	20 	29/- 	841/- 	 sd/ 	sd/ 

. 	urr 	tt 	F. 	29 	29/- 	841/- 	 d/ 	sd/ 
7 	ir 	1-' 	 2° 	29/- 	841/- 	 SdI 	sd/ 

Mi 

!. 	hr 	 30 	2?/- 	c70_ 	 7r1 	
/ 	/ 

2. 	V 	Ac - ':j 	25 	2/- 	725/- 	21.5.87  
-do- 	 sd/- sd/ 

t; 	' 	 30 	29/- 	970/_ 	-do- 	 Sd! 	sd/ 
A. 	- 	3) 	7(./_ 	R7OyL 	-r 	 sc/ 	r, d/ 

1. 	• 	. 	- 	 o 	9/... 	7c.-  



- 

. 

3. • 5.  
S -, 	

5-,-. -5• 	* 	• 	•• 	• 	• 	• 	Ø 	• 	• 	• 	• 	- . 	•• • 

t 29 29/- u/- sdt 
29/- 725/_ 29.6.27 sd/ sd/ . Shy n 29 29/- 841,'- -do- df sd/ 4. & . 7 29/- 841/- -_ sf / 

29 20/- 
r 

241/_ -do-  
20 20/- 2Aj/.. _do-  

JULY : 4927 

;Jidbhatta 30 2c/_ 870/.. / / 2. hrI ' 	ThTr 30 29/- 8/_ 31. 7.7. sd,' 5d/ Kt,,. 'rarpt 	P. 30 29/.. 87c_ -r- s"/ sd/ 
.A. 30 29/a  870/- -do- (,4  

!' 	Rht 30 20/.. 870/_  
brj YN S 	: 30 29/.. 270/..  7.  30 29/..  

AY(8T : 	1027 

.1. OM 	nbiitta 28 29/.. !2/-  
2. 30 29/- 870/- 31.2.97 sd sd/ . 2ri 30 2/.. 8/_ -do- sd/ sd/ 

Al, . Shri !N Shh 29 29/.. 841/- -do 
S?T J 	hLt 30 

 4. rnt. lii 	A. 30 2011- 70/_ -do- d/ / 7. K,;. F 30 20/.. 2704 -do..  
SEPT 	8E2 : 	1927 

Ll 2 29/.. 41/.. 3i1.3, 
• N Ac&ra 2 2']- 30.9.  . 'hri DN 20  29/- 841/..  . )r5 ¶'- 29 29/.. 241/.  

4. t, 3v 70 29/...  sc/- sd/ 

1927 
_2 122  O 20/.. 07014 37.1fl7  

79/_  
3C 2°f'- 70/_  

22/.. 
 - 3C 29/. 27C _do- sd/ cd/ 

29/.. 270/_ -do..  



-

2 29/2 812/- d/ sd/ 
29 22/- 841/_ 0.1,97 / sr/ 
20  29/- 84!!- -do- sd/ d/ 
29 29/- 841/- -do- sd/ sd/ 
29 29/- 94/_ -d_ sr/ sd/ 

v5. 	A. 	29 29/- 841/_ -do- s/ 
'.. 	 F• 	29 29/- Sit!/_ -do- sd/ sd/ 

OMflER :1987 

1. r'• tt 30 29/_ 70 108 sd,'t sd/ 
2. H 28 29/- 812/- 30.12.87  

'• 	fl 	. 3fl 29/- 7C_ sclilt  -do- d/ 
-do-  

22 20/- 812/-  
j 30 20/_ 070/  

JA'TA 	: 
M 	h a t t 26 29/_ 74/_ sd/ Sr!/ 

.1.2 /_ r / r r / 
r.\f 30 o/ 970/_ / e/ 

H 30 29/-. 972/_ sd/ s/ 
870/-. sd/ .¶r/ 
c70/_ 4/ ç (.4/ 

7. 1i:Vt 30 29/- 870/- sd/ sd/ 

rL 2 29/-. 83.2f .1 cc / 

- 29 29/-  9 . 2°.2•1)89 / s/ , 2 20/.•- 
 

29/_ 8o/_ o 
.1 	A. 28 22/ 9 2/-  F. 28 29/-. 812/- sd/ d/ 

2 29/— 812/-  

t k E2  
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GOVERNMENT OF INDIA 

DOORDARSHAN KENDRA 	AHNEDAF3AO-380 054 
S.. 

No.AHfl:DD:1(0TC)/89S 	 March 18, 1989 

O1'1'ice Order 

Following changes have boon mode in the assignment 
of duties among the CG.IIs with oPPect rrom Monday, 
the 20th March, 1989: 

Shri PC Parmar 

Shri UK Ajay Sirnhan 

Mg, flsha Surendran 

Shri Jayesh Ohstt 

S. Shri Sunil C. Bajaj 

: All typing work and 
contrE3cts ol' three Producers 
namely Shri birvish Dave, 
Shri DO 8avaskar and 

- Shri S. Qurehi, 

: All typing works and 
contacts or three Producarsi  
namely, Shri Vinod Zexena, - 
Shri Homant Salpekar and 
Shri K. I1asodj. 

z Typing work of Commorcils/ 
Library/Proqrammc Stattment 
)uty Charts/Audition of 
Classia]. Dance, 

Programme Cue Sheet, Press 
Note and Audition of Drama. 

: Adminiratjon (In place of 
Ms. Ash Surendran), 

¶ 1 ]' 

"p 	
-- 

(HNPatro) 
DIr 

Copy to: All concerned 

ASDsf P'oducere / PEX / HC / A/C 

• 
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CO\JERN1ENT OF INDIA 
D00DARSHAN KLNDFOA 	AHMLDABAD-380 054 

NO.PHVL)Dl (2)109-5 
	

April 27, 1989 

NE 	fl R A r  j 

As per the decision or the Directorate General, 

Doordarshan, N. Delhi, Shri Jayesh H. Ohatt, 

Casual General Assistant (Daily Wages) is hereby 

inF'ormed that his services will not be needed 

by this oPPice rrorn ist Nay, 1989, forenoon. 

( HN PATRO ) 
DIRECTOR 

Thri Jayesh H. Bhatt 
:isual ;jnHral Assistan 

(DdiJ.y Wages) 
DDK, (\hmedabad 

 



BEFORE THE CENTIAL AD1INISTrTIVE TRIBUNAL AT 

H ME DA BA D. 

O.A. No. 490 of 1989. 

2kxi .xMx 
Shri Jayesh H. Bhatt 

Versus 

Director, 
Doordarshan Kendra, 
Ahrnedabad and others, 

00 applicant 

Respondents. 

) 

	 REILY on behalf of the respondents : 

I, 	 working 

as 	 Eck in the office of 

J<do state as under : 

That I have read the copy of the application 

and am conversant with the facts and circumstances 

of the case and am being authorised to file this 

reply on behalf of the respondents in this matter. 

I say that I am filing this reply for the purpose 
'1 

of opposing the admission of the application and 

do reserve my right to file further reply/s if 

any need there be. 

1 	At the outset, I deny the all averments 

made by the applicant in this application except 

which are specifically admitted by me hereinafter. 

I further say that the contents of this application 

are miscozweived by the applicant and the same 



-2- 

,is not rnaintenable and deserves to be dismissed. 

It is submitted that the applicant is a casual 

employee, who was engaged on daily rated basis 

as and when exigency ocured with th& respondents 

and therefore he cannot be said to he holding 

a civil post eininable to the rules prescribed 

for ci;il servants serving under the Union of 

India and therefore this Hon'ble Tribunal has 

no jurisdiction to adjudicate the same. I further 

say that the applicant was engaged on contract 

basis for a specific period and therefore it 

cannot be sMd that the applicant was in any 

way in the employment with the respOndents 

which is related with the rules prescribed for 

a regular employee and therefore the applicant 

has no legal rights to file this application 

before this Honble Tribunal. 

2. 	With regard to para 3, 4 and 5. I say 

that the applicant does not have any locus 

tendy for filing this application beore this 

Tribunal being a daily rated casual employes who 

was engaged for a short period to meet with the 

e±±gency occured with the respondents, and 

therefore the applicant has no positive right 

for filing this application in this. Hon ble 
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Tribunal and therefore this Hon'ble Tribunal 

has no jurisdiction to adjudicate the same. I 

further say that the application is not filed 

withib the limitation prescribed under section 21 

of the Administrative Tribunals Act, 1985. 

With regard to para 6(1), 1 don't comment 

upon it. 

With regard to para 6(2), I say that the 

action of the respondents of terminating the 

services of the applicant is legal, valid, just 

and in accordance with the rules and terms of 

the services of the applicant and therefore, the 

aoplicstion being devoid of any merits deserves 

bedisrnissed. 

With regard to para 6(3), I deny the 

ntents thereof. I deny that the applicant was 

yen any artificial break while he was in 

rvice and I say that the applicant was engaged 

and when the exigency of work was there with 

Le respondents and therefore the action of the 

spondents terminating the services of the 

plicant is in accordance with the instructions 

Ld rules of the department. I further say that 

e applicant has not been given any appointment 

fl 
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order as the applicnt has not come through 

Staff Selection Committee or Employment Exchange 

which is a condition precedent for the employment 

in the offices of the respondents. I further say 

that the respondents being a public employment 

has a prescribed policy and rules to appoint 

any person in the employment. The applicant has 

not been appointed by any specific order following 

the procedure laid down for the recruitment in 

the respondents' offices and threfore applicant 

does not hold any good entitlement for servies 

in the office of the respondents. I further say 

that the respondents is a public employment and 

is duty bound to discharge some regular, exigent 

services in the public and therefore under this 

obligation ofregularity, the respondents a±e 

also empowered to appoint any person on 

casual basis therefore I deny that the action 

of the respondents of appointing the applicant 

for a specific period i.e. 29 days or on casual 

basis is illegal, unjust and improper. I further 

say that it is clear that the applicant was 

engaged an contract basis beause the applicant 

Was not eligible as per prescribed policy of 

the respondents and therefore he has no right 
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to claim any permanent or quasi permanent employ-

ment with the respondents nor does the transitory 

services rendered by the applicant give to the 

applicant a status of regular w permanent 

employee, regardless of the contract, and 

therefore the application being devoid of any 

merits deserves to be dismissed. I further say 

that in view of the above stated facts, it is 

pertinent to be noted that the applicant is not 

even authorised to be given the benefits of 

services which are otherwise available to the 

regular employee. I say that the judgments relied 

by the applicant are not applicable so far the 

service of the applicant is 2 concerned in as 

much as the aplicant was engaged on contract 

basis and therefore the services of the applicant 

were eminable to the terms and conditions agreed 

upon by the applicant and the respondents and 

also to the provisions of Indian Contract Act, 

6. 	With regard to pare 6(4). I deny the 

contents thereof. I deny that the applicant was 

appointed in a clear vacancy and I say that the 

applicant was engaged purely on casual basis and 

daily rated basis and therefore the applicant 

was paid the salaries prescribed by the Government 
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from time to time in voucher form. I further say 

that the applicant being a daily rted casual 

employee, is not eligible for other benefits 

which are admissible to a regular employee. It is 

submitted that the applicant was appointed 

irregularly to meet with the exigeecy occured 

does 
with the departakent and therefore he man not 

get any entitlement by lapse of time. I further 

say that the half of the period has been served 

by the applicant under guise of shelter of the 

Court and therefore the applicant has no right 

to content thereby that the services rendered by 

the applicant is a longer one. 

7 	With regard to pare 6(5), I deny the 

ontens thereof. I deny that the applicant is 

a 'worker' and the respondent department is an 

'Industry' and therefore the provisions of 

Industrial Disputes Act are applicable to the 

services of the applicant and without prejudice 

to my this contention I also say that if the 

applicant is a worker and the respondent 

department is an Industry then the applicant 

may be directed to exhaust his better more 

efficacious remedy to the Industrial Court 

which would be in the more interevt of the 
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applicant. I further say that the action of the 

respondents of terminating the services of the 

applicant is in accordance with the instructions 

and rules of the respondents and I say that the 

Ministry of Labour and Social Reform has 

issued mz= some dix'ectiohs pursuant to the 

judgment rendered by the Supreme Court of India 

that to avoid any discripancy, no further casual 

41 	 employee is to be engaged and therefore it IS 

obligatory on the respondents to obey the same 

and without prejudice to my this contention, I 

also say that the applicant was engaged purely 

on casual basis and it was Imown to the applicant 

that his services will be terminated without notice 

as and when the respondents are oblIged to do so 

and therefoe the services of the applicant have 

been terminated in accordance with the terms 

of the service of the applicant and therefore 

the application has no merits and deserves to be 

dismissed. I further say that the respondents 

action ignored  the prescribed policy of the 

department for recruitment and therefore the 

services of the applicant had to be terminated 

as and when need there be. I further say that the 

application filed by the applicant is pending before 

this Hon'ble Tribunal and the representation made 

by the applicant is also pending and therefore 

/ 



the application suffers from multiplication of 

litigation and deserves to be dismissed. 

In view of the foregoing paragraphs, it 

is clear that the applicant has no right to cla.i 

regularisation or employment in the office of 

the respondents as the applicnt is a casual 

employee engaged on contract basis and was paid 

salaries on daily rated basis in voucher form 

and therefore the applicant does not 86MX hold 

any civil post and does not deserve any reiief/ 

interim relief as prayed for by him and the 

application deserves to be dismissed. 

Place : 

Date ;: 2J12J1989.  Th 
darsh1. :cnJra 

tlaitej Ahmedabad 38 0054 Verification  

p son of 	k. 

working as 	 in the office of 

k 	 do state on solemn 

affirmation that what has been stated by .me 

hereinabove is true to my knowledge and belief 

and I believe the same to be true. 

P1 ace
CA 

: 

Date : /1J1989. 	 - 

( Deponent ) 	ac 	rginee 
Loordarsha Kendra 

Abmedahad 38005' 

A 



IN THE CENTRAL ADKLNISTRkTIVE TaI3UN,4HME]BAD 

O.A. NO. 490 of 1989 

jayesh H.Bhatt. .;. 	ppliCaflt, 

11 

ye r s us 

Director, DDK,Ahmedabad 
and others. 	 •.• 	Respondents. 

I, jayesg H.Bhatt, working as Castl General 

hssistant in the Cfficet of the Doordarshan Kendra 

hmedabad, do hereby affirm and state as imder; 

1 • 	I have been served with the c opy of the aep ly 

on behalf of the respondents and I file this Rejoinder 

thereto. I deny all the averiTerits, contentions and 

suhiss1s mmde therein which are contrary to what is 

stated in the petition and in the reply filed by 

Shri 3.M,Khambhatta, in O.?.NO.492/89. The deponent 

is put to the strict proof thereof. 

2, 	i say that since c Qnmon qtst ions of facts and 

laws arise in the petition filed by Shri Khambhatta 

and in the present case, i adopted all the averrnents 

contentions and submissions made by the petitioner in 

O..No. 492/89 except to the extent they are not appli.-

cable to my case and the aforesaid O.A. was filed by 

me with out burden ing the re c cz d by an re peat ing the 

same contentions, averments and by annexing the same 

documents again only with a view to avoid the technica-

lity. in the said petition, the respondents have filed 

reply raising similar objections and contentions as in 

the present case. Rejoinder to the reply has bn filed 



in the said 0.A.No.492/89 and since all the 

ctentiis, averments and submissis have 

been adopted by me, and since all the objectiais 

and contenticos raised by the respcndents in their 

reply are similar, I adopt the Rejoinder filed in 

O.A.No.492 of 1989 and the said Rejoinder be treated 

as a part of this petitico also, except to the extent 

it is not applicable to my case•  I nd not burden 

the record by repeating the same ccotenticos and 

averrnents, 

3 0 	I,therefore, adopt the Rejoinder filed in 

O.A.No,492 of 1989 and the same be treated as a 

Rejoinder to the reply filed by the respcndents in 

the present case, 

\ 

Ahmedabad: 

December 	. ,1989 	 (jayeh H.hatt ) 
Ap p1 icant 

tiled h, 	7 
ea 

/ 

2Z1/ TY 
T 

4 


